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JUBGMENT (CRAL)
The applicant, who was at the relevant point of
time Under Secretary (Tele.), Cabinet Secretariat (R&AW),

» was suspended by the order dated 13th Novem)c;er, 1987 under
suberule 1 of Rule 10 of the Central Civil Services
(Classification, Control & Appeal) Rules, 1965 on the ground
that disciplinary proceedings against him were under contempla=
tion. ©On L7;301989, another order of suspension, this time
under Rule 10{1)}{b) of the CCS (CCRA) Rules, 1965 was passed
in modifi_,cat ion of the earlier order on the ground that a case
against him in respect of a criminal offence was under invest i~
gation. The latter order is, however, not under challenge in

» this applicat idn, nor any relief in respect thereof has been

' | sought. It appears no disciplinary proceedings were started
as contemplated in the Order dated 13.11.1987 anci whatever was
being thought of in this behalf was dropped at the initial level
and it never saw the light of the day. The applicant contended
that the impugned order dated 18.11L.1987, being illegal and
void, be quashed. ' \ ‘

PR Jt has been contended that the aforesaid impugned
order was superseded by the second oraer which was passed in
1989 and i was based on a different ground. R is not necessam
for us to make any observation in this behalf as the same has
not been impugned. However, the order dated. 13.,11.1987 cannot
be sustained and accordingly this application deserves toc be

allowed. Order dated 13.,11.1987 is hereby quashed.
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The applicant shall be entitled to claim
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whatever may
accrue to him as a result of quashing of this order.

There shall be no oxder ss to costs,
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( I.P. 3UPTA) ' (U.C. SRIVASTAVA)
Member (/) Vice Chairman (J)
26.7,1991,



